! FORM A

{Under Regulation 6 of the Insolvency and Bankruptcy Board of India (Insolvency
Resolution Process for Corporate Persons) Requlations, 2016)
FOR THE ATTENTION OF THE CREDITORS OF
SKY-BUILD PRIVATE LTD.,
RELEVANT PARTICULARS
Nama of corporate det'or SKY-BUILD PRIVATE LTD

2 |Date of wcorporaton of corporale deblor | 27031562
3 |Authority under which corparpte debtor 13 | RoC-Kumbi
incarporated / registered

4 |Corporate Ideniity Mo, / Limied Lability
Idenbfication No. of comporate debtar

5 |Address of the repistared office anc!) Hardeen 1t Floor, FI.-32, Main Avenug,
principal otice {f any) of corporate deblar| Santacruz {w) Mumbai -A0DDS4

6 |Insclvency  commencement  date n| 13122019
respect of carporate deblor
7 [Estimated date of chosure of nsolvency | 1006/2020 (.. 180 days from
resolulion process 131212019)

B |Mame and registration number of the Mr. Rajendra Kumar Khandehval,
insalvency professicnal acting as Interim [ Reglstration No.

resolution professional IBBIIPA-DO1(IP-PO1140i2018-19/ 11867
9 |Address and e-mal of (he interim |02, Tara Mahal , Plol No. 756, 5th
resolution prefessional, as reglstered with| Road, Khar (West), Mumbai - 400052,
the Board Emal. tekshashi@yahen.com

Phone no 7387300772

10 [Address and emal to be used ler|Risollo Assorates Put Lid
carrespondence wilh the inlenm resaluton| 240 Aay Deep, 53 Perin Manman
professional Strel, Fort Mumban 406301
Email irpsaybualdies gmail cam ]
27112/2013 (i & 14cays from the dale of
\ntimation of order o the Interim
Resalution Professional.] ]

12 |Classes of crediters. if any, under clause | Name the class {es)
(b) of sub-section (BA) of section 21, KA

asceranred by the ntenm resolulion
professional

13 [Names of Insolvency Professionals | Mot yetwentified.
wenified  fo act as Aulnhorized
Representativa of crediors in a class
(Thiee names for each class)

14 |{a) Relevanl Forms and Web Link:
(bDetails of aulhorized representatives h1IpJ.".-.rm.ibbr’.gnv.in.’dcwnroadfmrn.h'.ml
are avalable al; Physical Address: Nol Applicable

Nolice /s hereby given that the National Company Law Tribunal has ordered the
commencament of a carporale inselvency resolulion process of the SKY-BUILD PVT
LTD.on 13122018,
The creditars of SKY-BUILD PYT.LTD, are hereby called upon (@ submil their claims with
proof on or before 27/12/2019 1o the Interim resalution professional at tne address
mentioned againstentry New 10,

The financlal credilors shall submit their claims wi
other creditars may submit the clalms with preol In person, by posl

L46200MH1982PTCOZ6752

11 |Last date for submissian af claims

th proal by electronic means only. Al
or by elactronic

means.

A financial credilor belonging to a class, 35 isted against the enlry Na. 12, shallindicate
is cholce of authorized representative from amang (he Ihree insolvency professionals
listed agains! entry No.13 to acl as authorized representative of the class [specify class]
inForm CA.

The submission of proof of
Insalvency and Bankruplcy Board of India (Insolvency Resalu
Persons) Requlations, 2016,

The proof of claims Is 1o be submitied by way of fallowing specified forms:-
Form B - for clams by Operatianal Credilors excepl Workmenand Emplayees.

Farm C-for claims by Financial Credltors

Form D-for clams by warkmen and Employees,
Form E- for ctaims by Authorized Representatives of Workmen and Employees,

Eorm F-for claims by Creditors other tnan Fi nancial Creditors and Operalional Creditors
The proof of claims is to be submitted by way ol specified forms along with affidawit
(witnessed by a nolary or oath commissioner) and documentary proaf in supporl of the
claim, as prescribed under Insalvency and Bankruptcy Board of India {Insolvency
Resolution Process lor Corporale Persons) Regulations, 2016.

Please submit a copy of the duly completed forms 10 the altention of the IRP through
electronic means at irpskybulld@gmall.com or physically al the address menlioned
above in Point no 10 kindly also submit relevant documentary proof |
claims.

The above said regulallon & relevant forms can be downloa
Insolvency and Bankruptcy Board of India- hitp:Hfibi.gov.in.
Submission of false of misleading proofs of claim shall atiract p

claims should be made in accordance with Chapler IV of the
tion Process for Corporale

Rajend

Dale: 15.12.2019

Place: Mumbal {Interim Re
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